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SWCRNED AND EXECUTED
BEFORE ME ON 181082023

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PUNE BENCH AT PUNE

(UNDER SECTIONS 14 AND 15 R/W SECION 18 OF THE NATIONAL GREEN TRIBUNAL
ACT,2010)

ORIGINAL APPLICATION NO. 2 OF 2027%

' Sunil S . Mulye

V/S.

Union Of India and 7 others

I Mr. Kishor Gawas, aged:- 53 years, working as Dy. Commissioner - Vasai Virar City Municipal

Corporation do hereby solemnly state and affirm as follows:

! 1. I state that, being the part of administrative hierarchy, the administrative

e ™ responsibilities pertaining to the department of Wetlands and mangroves are
Q

O| enfrusted to me. I state that, I am duly authorized to represent the said
- y

9 Corporation in the above matter. I state that, my authorization comprises of

ol vo authority to sign and affirm Vakalatnama and also the requisite pleadings in the

7 above matter. I say and submit that, I am well conversant with the facts laying

down the foundation to above O.A. and accordingly able to state and submit as

SERIAL No
DATE:
i

follows.
2. I state and submit at the very onset that, the O.A. as framed and filed by the

Applicant herein is an upshot of the errant appreciation of the facts and as the
same being involving deformation of the real facts, hardly carry any merit in law

and facts and therefore the same deserves to be dismissed with costs. <
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“as regards the communication dated 09.09.2019 as issued by the Respondent

No.2 (EXH “A”) to the above Application. The said communication is an

impugned communication in the above O.A.I say and submit that, the sole
submission appears to be made in counter to the impugned order by the
Applicant is this that, the impugned communication dated 09.09.2019 is bad in
law as is based on the erroneous observations recorded by the Ld. L'd Director &
Member Secretary ,MCZMA in his order dated 18.07.2019. I say that, according
to the Applicant, the finding as arrived and recorded by the L’d Director &
Member Secretary ,MCZMA in his order dated 18.07.2019is perverse in the
nature and the subject matter in the O.A. i.e. the landed properties bearing
S.Nos.176/A/1/A and S.No.177 situated at village Diwanman , Tal.Vasai, District
-Palghar( for short, “subject lands”) are wetlands. I state and submit that, except
this bare allegation the Applicant has not come out with any corroborating
material establishing the perversity of the observation as made by the L'd
Director & Member Secretary ,MCZMA or otherwise with any substantive error
which is apparent on the face of the record to invite the interference by this
Hon’ble Tribunal.

4. 1 say and submit that, I am filing the present Affidavit in reply for the limited
purpose of challenging the maintainability of the present O.A. and accordingly

choose to confine myself to file the reply encompassing the basic controversy. I

say that, in order to avoid voluminous verbosity I defer to file parawise reply. I
say that, the main relief as prayed for to be granted by the Applicant in above
O.A. is in respect of the impugned communication and other relief as prayed for
to be granted are incidental thereto. In the circumstances, except the facts stated
and admitted herein below none of the contents of the O.A. shall be deemed to
have been admitted although being not specifically dealt with. I state and submit
that, I reserve my right to file additional affidavit , if required upon obtaining the

leave from this Hon’ble Tribunal.
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LIMITATION \ o

5. At the outset It is submitted that the present Original Appllc\tibn,g b
limitation is as much as it seeks to challenge the permission of the Environment
department, Government of Maharashtra  dated 09.09.2019. It bears a
mentioning that the present OA has been filed on 28.12.2022 more than 3 and a
half years after the said permission. Further it is pertinent to note that the
Applicant has not specified any kind of timeline to show the fact as to how the
present Original Application is within limitation, it has been filed under Section
14 of the National Green Tribunal Act, 2010 wherein the limitation period is fixed
as 6 months from the time when the cause of action first arose. Further the
Applicant admits that there is a delay and the said delay may be condoned, The
Applicant has not followed the proper procedure because there is no
Interlocutory Application for condo nation of delay, further more the Applicant
fails to mention any reasoning for each day’s delay. By no stretch of imagination
can the present Original Application be said to be within the limitation. There are

a catena of judgments of this Hon’ble Tribunal which has settled the position of

law to that effect and thus the present Original Application deserves to be

dlSl‘l’llSSEd on the ground of it being time barred.

6. 1 state and submit at the further onset that, the allegations as regards flaws in

tender process and violation of the orders/directions as issued by the Hon’ble
High Court in the matter of PIL No.87 OF 2013 are denied in toto. I state and
submit that, the subject lands are put to the desired and designated utilization i.e.
for the construction of burial ground, by following the due process of law. Being
relevant for ascertaining the facts in its correct perspective, the material
information is sought to be summarized as below:
a. I state and submit that, in view of the Government Notification (bearing
ref.No. TPS-1287/ 2753/C.R.228/87/UD) the Government of Maharashtra
had formulated Vasai- Virar Sub region lying within the Vasai Tehesil
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: 3 ] ering to Sec.20(4) of the Maharashtra Regional Town Planning Act,
a 1966 (for short, “the said Act”) and CIDCO was appointed as Special

Planning Authority for the relevant purposes. I state and submit that,
CIDCO prepared a draft Development Plan u/Sec.26 of the said Act; which
was published in the Maharashtra Gazette Part -II on 07.04.1995 and the
same was submitted to the State Government on 31.08.1998 for according
sanction in terms of Sec.30 of the said Act. I say and submit that, vide the
Notification dated 19.01.2000 ( bearing ref. no. TPS-1298/1436/C-
R141/98/UD-12 the draft Development Plan sought to be re-published.
Thereafter to work out the draft Development Plan, the State Government
appointed committee of 3 members headed by Commissioner, MMRDA
for performing functions under Sec.28(4), Sec.29, and Sec.30 of the said
Act in view of the UD-Notification No.TPS/1298/1436/141/98/UD-12
dated 16.02.2000 r/w revised orders dated 01.06.2003, 10.03.2003,
20.09.2003.

b. I'say and submit further that, in view of the Notification dated 16.02.20041‘?: { pae TEE 4
& |

I <
(bearing ref.no.TPS/1201/1818/CR-48/2002/UD-12 the Stat Governmenti\i |

; I A\
has sanctioned the DCR for Vasai Virar sub-region and the substantive '-,_".f‘:l_,\\ £ 020

changes and modifications which were done in the draft Development 2 \ -

Plan ordered as approved in view of the Government Notification of the
even number dated 30.11.2005. I say and submit that, ultimately the draft
Development Plan came to be submitted to the State Government as per
stipulations of Sec.30 of the said Act on 28.09.2004 and finally the State
Government accorded the sanction to the Development Plan vide the
Notification dated 09.02.2007 (Bearing No.TPS 1201/1548/C.R.-234 (c)).
Copy of the said Notification as issued by the State UD department is
hereto marked and annexed as ANNEXURE “R-1”. As per the said

Notification the Development Plan caused to be implemented w.e.f.
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15.03.2007. I state that, the Municipal Corporation:\{t%ngg;ﬁggéj%-‘-_{i‘"j
sub-region stood established in the year pursuant to the Gox}erﬁ;ﬁe;lt
Notification dated 03.07.2009 (bearing ref. no. 2306/ 412/ PRA.KRA./
223/ 2006. U.D. -24) issued in its Urban Development Department . I
state further that, in view of the Government Notification dated
07.07.2010 (bearing ref. no.TPS 1209/2429/CR-262/UD-12) the
appropriate powers and authorities sought to be assigned to the Municipal
Corporation being the local authority. I say and submit that, save and
except the jurisdictional coverage of the Municipal Corporation , CIDCO
was appointed as Planning Authority for rest of the 21 revenue villages. 1
say that, pursuant to the Government Notification dated 21.02.2015
(bearing no. TPS-1214/UOR-54/CR-17/2015.NAVI-12) the Municipal
Corporation was sought to be declared as Planning Authority for 21
revenue villages forming the part and parcel of Vasai-Virar Sub-region. I
state and submit that, in view of the final Development Plan and as per its
noting under the caption of EP( excluding part) the designated purpose of
burial ground is delineated as EP-103. Copy of the relevant map portion is
hereto annexed and marked as ANNEXURE R-2. 1 state that, by virtue
of Sec.88 of the said Act, the lands in respect of which the final
Development Plan is sought to be enforced, absolutely stands vested in the
planning authorities free of encumbrances and its use cannot be varied
unless and until the scheme sought to be implemented through the
Development Plan is submitted to and sanctioned by the State
Government. I state and submit that, as the subject lands were vesting in
the concerned State instrumentalities, the Collector , District :- Thane ( as
at the then point of time Vasai-Virar sub region was a part of Thane
District) allotted the subject land/s to Vasai-Virar Corporation in view of
the order dated 20.08.2011. Copy of the allotment order dated 20.08.2011
as issued by the then Ld. District Collector, Thane is hereto marked and

annexed as ANNEXURE R-3. I say and submit that, in view of the
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\ . Yj/,.‘Notiﬁcation dated 04.04.2012 (bearing ref.no. TPS-1209/1917/CR-
\@ QB

‘;*"‘*ﬂ" : 89/09/UD-12 the designated purpose for the subject lands got to be
determined as for “burial ground”. Without prejudice to the above
submission it is humbly submitted that the question of Reservation as per
the development Plan cannot be challenged before this Hon’ble Tribunal
as the same is not a legislation specified under Schedule-I of the National

Green Tribunal Act, 2010.

7. 1say and submit that, taking into consideration the expanse of population and
the public urgent for having the arrangement of burial ground, the said
Corporation passed a resolution in the General Body Meeting dated 20.04.2013
approving the utilization of the subject lands for the purposes of ‘burial ground’
by giving technical and administrative approval to the project cost @ Rs. ,/ﬂ ﬂi é‘a i\“

4,14,77,752.00/-. 1 say and submit that, bid was open to invite the tender f e%: /

i ar

j’

allocating the work order and upon following the due process of law and updn ;’
obtaining Standing Committee approval on 09.10.2013, the work order caused‘to

be issued on 25.11.2013 to the concerned contractor. I say and submit that, as per 2
the General Body Resolution No. 21 dated 18.06.2016 that the burial ground

allocation shall be done in the following manner.

SRL.NO. RELIGION AREA APPROVING COMMITTEES
CLASSIFICATION
1. Sunni Muslim 8543 Sq.Mtrs. | Jame Masjid, Muslim

Committee, Manikpur,
Shamim Education Society
& Welfare Society, Veer
Savarkar Nagar, Vasai Road,

-3 Daudi Bohra 3065 Sq.Mtrs | Anjumane Nijasi Daudi
Muslim Bohra Jamat, Vasai

3. Sayyad Shia 3065 Sq.Mtrs. | 1.Masumin Trust, Vasai (W)
Muslim 2.Janbiya Trust, Mumbai

4. Khoja Shia 3065 Sq.Mtrs. | Khoja Shia Ishna Ashari
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- 4 - .
Muslim Jamat, Muslim N\ &g -8~
5. Christian 4565 Sq.Mtrs. | 1.Diaosis of Kalyan =o' ® = =
2.Diaosis of Vasai
6. Hindu 965 Sq.Mtrs.
7. Unclaimed 400 Sq,Mtrs.
8. Internal Road 1232 Sq,Mtrs.
TOTAL 24,500 Sq.Mtrs

[ crave leave of this Hon’ble Court to place on record the compilation of relevant
General Body Resolutions, Standing Committee resolutions as and when

required.

. I say and submit that, subsequent to the Corporation passing the above

Resolution in the General Body Meeting dated 18.06.2016, the revealing is made
in the O.A. 16 OF 2017 filed by the Applicant above named. It is also a matter of
fact and record that, in the matter of subject lands and the subject issue the
Applicant has filed 0.A.16 OF 2017; which ultimately got to be disposed of in view
of the order dated 17.01.2023 being withdrawn. I state and submit that, the plain
reading of the said order can make it amply clear that, on behalf of the VVMC the
statement was made that, upon obtaining the permission from MCZMA and CRZ
authorities the construction work of burial ground shall be undertaken. I say that,
in view of the statement made on behalf of the said corporation , the O.A. 16 OF
2017 ordered to be disposed of. I state and submit that, the said corporation filed
an Application dated 03.11.2017 to the Environment Department, Maharashtra
State for obtaining the appropriate clearance. I say that, in the meeting dated
24.05.2019 the Committee headed by Member Secretary, MCZMA it was
confirmed site under consideration i.e. the subject lands are falling out of the
CRZ area as demarcated by CZMP Palghar, pursuant to CRZ Notification
published in the year 2011 by MOEF & CC, New Delhi. Copy of the minutes of the
meeting dated 24.06.2019 headed by Member Secretary, MCZMA is hereto
annexed and marked as ANNEXURE “4”. | say and submit further that, in
furtherance to confirming the position that the subject lands are falling outside

the CRZ area, the Department of Environment, Maharashtra State communicated
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\\ A ¥ it to the said corporation vide the impugned communication dated 09.09.2019

- that, the “Brief Document” submitted by the Ld.District Collector , Palghar has

~ been perused and based on the same the position is confirmed that, the subject
lands are not included in the “Brief Doeyments” and accordingly the same capnot
be deemed as wetlands and thus the same can be construed as lands exempted
from the purview of the definition wetlands as enshrined under Rule 2(g) of the

Wetlands(Conservation and Management) Rules,2017,

9. I say and submit that, thus adhering to the undertaking given at the time of
disposing of the O.A. 16 OF 2017, at the threshold, the Corporation demolished
the compound wall and related structure, raised on the subject lands and
thereafter upon obtaining requisite permissions from the concerned authorities
viz. MCZMA and Environment Department, State of Maharashtra, the said
Corporation spawned sanction of Rs.1,75,26,364/- through the Administrative
Resolution dated 15.12.2022 and thereafter assigned the work contract to the

Respondent No.7 by following the due process of law. I say and submit that, the

work order dated 07.10.2022 also sought to be issued to the Respondent No. 7// ’
setting out relevant mandate under the work contract. I thus state and subm {N u\
that, in summary, the construction work relating to burial ground which 1&” \
proposed to be raised on the subject lands has been commenced after obtammg\ \ cg.!r

the requisite permissions from MCZMA and the Environment Department,

Maharashtra State and the work of contract pertaining to the same has been
assigned by the VVMC by following the due process of law and therefore it cannot
be said that, there exist any flaw in commencing the work relating the burial

ground proposed to be raised on the subject lands.

10.1 say and submit that, as far as the contention of the Applicant as regards the
orders passed by the Hon’ble High Court in PIL No.87 OF 2013 is concerned , the

Corporation has not acted in defiance of the directions issued in the said matter
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Bench comprised of their Lordships Shri. V. M. Kanade & Shri. S. C (fupté_‘,.

for the reason that, the directions in the said order are applicable to the Wetland
Areas as identified by the Central Government being Wetlands in its Wetland
Atlas. I say and submit that, it has come on record that, the subject lands are not
comprised in the “Brief Document” as supplied by the District Collector, Palghar
to MOEF and therefore referring to the same and also the findings as recorded
and the conclusion as arrived at by the MCZMA and MOEF in view of
ANNEXURE “4” r/w the order dated 18. 07.2019 as passed by the Ld. Director
Environment and Member Secretary, MCZMA it cannot be said that the subject
lands are wetlands and orders/directions issued by the Hon’ble High Court in the
matter of PIL No. 87 OF 2013.

[ say and submit that, the decision as taken by the Respondent No.6 to use the
subject lands as burial ground has been taken as such in the largest interest of
people and the said purpose has got utmost importance as far as burial or
cremation of human corpus is concerned. I say and submit that, the burial or
cremation human bodies is phenomenal from view point of public health also and

the decision has been taken by taking into consideration the immense need of

“people to have space for burial and cremation of the dead bodies. I say and

submit that, the decision taken by the Answering Respondent has dimensions of
public amenity and public health safety and as such decision is being taken and
sought to be implemented by obtaining requisite permissions and by following

the due process of law desirable it is that, the same should not be struck down or

aM Ethe@@_}gb ordered to be stayed believing to the non- -substantiated

—a

submissions and allegations of the Applicant. I state and submit that, no case is
made out by the Applicant to grant the relief as prayed for. I submit that, the
Applicant has grossly failed to make out a prima facie case for obtaining the

desired relief. I sate and submit that, on the contrary the Answering Respondent
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\‘ S 4 > /g

NG - =has made out a case justifying its actions as regards the utilization of the subject
Q\})’i""\—‘ =g .l 7/ . . . . F 4

N ~’Q ~ =" lands for the designated purpose. And thus in the event, if any interim-relief is

ordered for to be granted then in that event not only a severe loss would be cause
to the corporation; however a project involving public interest would receive a
quake jolt and hence it is desirable in law and facts that, no interim relief shall be

granted to secure ends of justice and equity.

12. I say and submit that, moreover no serious prejudice is likely to be cause to either
of the parties herein as well as to the public interest , in the event the said
Corporation is allowed to complete the work relating to the construction of burial

ground on the subject lands.

13. Thus in view of the facts and grounds as set out herein above it is just and

necessary that, the O.A. as filed by the Applicant shall be dismissed with cost.

SOLEMNLY AFFIRMED AT VIRAR

A
ONTHIS !*  TH DAY OFA.Y2023

mﬁ-\l\ R iGs HEinYy

BEFORE ME

1 KNOW THE AFFIANT |
f

Hasronf

ADVOCATE
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URBAN DEVELOPMENT DEPARTMENT

Mantralaya, Mumbai 400032, dated 9th Febiu ary 2007
| ' NOTIFICATION § 3
MARAKASHTRA REGIONAL AND ToWN PLANNING Acr, 1966. ’

‘No. TPS. 1205/ 1548 / CR-234 (A]
(CIDCO ) appointed as the Speci

| * R
05/ UD-12.— W}{é;égé; the City and Industrial Deve]np:iienl:

Section 26 of the said Act. for the Va
#an") which is published in Ma
Jggestions and objections from th
for sanction underéection 30 of th

/
Planning Authority under the Maharashtra
66 (Mah. XXXVI1 of 1966) (hereinafte; |

é A'u-thority h‘a:s prepared and’
ai-Virar Sub-Region (hereinafter.refer-

public and has submitted the said dy
said Act on 31st August 1998;
“-And whereas, the Government of _ \

| Cofporation . Lot
Provisions of section 40 of the .
tei ret'errm.i toas “ the said Act e by the -
»Notification No. (P, 1288/630/CR- 126/77.15,

‘ publisled a deaft Development Plar undey
By ted to as “ the said draft Development
-IL, dated 7th September: 1995 inviting
aft Deyelopment Plan to the Government.

rashtra Government Gazette, Part

L ; : lopmaent, Department,.Notiﬁéni.ibn No.
TPS.1208/1436/C R-14/98/UD-12, dated 19th Jantuary 2000 ;

by the said Planning Authority
Guazette, Part-1, Konkan Division Su
from the public ;

And whereas,

the
1436/ C.R.-141/98/UD-12, dated 1 th February 2000 read with subsequent revisad order

10th March 2008 and 20th Septe
of the Metropolitan Commissioner,

the said draft Developraent Plan:

And whereas; the said Commi
Government of Maharashtra und

sub-section (4) of section 28 the s

AT (. 7, 7) g

by giving notice under section 29 of the sai

ber 2003 has appointed a thrée member Committee u
Mumbai Mel:ropolitap Re
under cections 28 (4), 29 and 30 of the said Act (hereinafte

section 30 of tha,sai:c\l Act on 28th S
it by giving notiée in the Maharashtra Govern ment Gazette, extra
id Aect ; : :

)0 republished the sai draft Development Plan submi{ied o
dActin the Maharashtra Gougrniment. Sl

vplement, dated 20th January 2000 for inviting suggestions and objections

s dated 1st June 2002,
nder the chairmanship . |
gion Developiment Authority for performing functions”

r réféxred to as “ the seid Committes.”) in respect of

e has submitted the said draft Dé\'rélnpm'gnb Plan with m_ddiﬁcatinﬂs to f.h'e_-.' '

eptember 2004 for sanction after publishing . .

-ordindry, Part I1; dated 1 1, August QOI)-imqmlp::' f g
y FRRTL .

Lt e R ey
o & N1k . ; ] LN SR
QT g A '
[ferer : 30 3%.00) &"2( ) Py e
E ; : P {.- . k{\\\%‘b’ "\, ) ?
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i _wrfeg) YITHT Tromw, srerarren, aErdt |, Roowhra. 4o, yris e oy
o + | URBAN DEVELOPMENT DEPARTMENT . e
; /7“ RN ~ Mpntralaya, Mumbai, 400082, dated 9th February 2007 - \/ -
}-' ) | ' ‘_NOTIFICAT?ON o 5
)

PLANNING Acr, 1966, ¥ s !
No.TPS. 1205 / 1548 / CR! 234 (B)/05/UD-12.— Whereas, the (lovernment of Mah arashtra under t},s
T provisions of Sestion 20 (4) bf Maimras_htra Regional and Town t’lnn_nﬁlg Act, 1966 (Mah. XXXVIT of 1966)
(hereinafter referred to ag “the said Act”) hag formulated Vasai-Virar Sub-Region out of Mumbai Me_tropolit_:m
Region in Vasai Tahsi] for the area lying by i Fai
upto the hills at both sides Jo '

No. TPS-1287/2753/C R.-

Region™;;
) Maharashtra has appbinted‘the_Mumhqi Metropolitan Region Developmernt
Authority as Special Plann ng Authority for the sdid Sub-Region un der the provisions of Section'd0 of the s
Act vide Urban Development epartment Notification No. TPS-l‘L’SB/ﬁB!VC.R-l%J UD-12, dated Blth.Decemherl%d,
however, the Government Hag subsequently replaced and appointad the ity ﬂnd7Inrlust'r'ial'i"l)nveli‘)ﬁme|n
Corporation (CIDCO) (here nafter referred to as “tle '..sai_d’Plarihi'ng Authority”) vide‘Urban‘;Du‘velopnmn.l;.
Department Notification o even No. dated 14th May 1990 forvprepa'ratiop of, DeVeloprnent-Pl_a‘q for'the said
Sub-Region ; " oy ] e . wf e S g

» the said p anni‘ng Authority has, prepared-and published a draft Development Plan unde; -
* section 26 of the said Ac i i

, 7 . iried to as “thesaid drdft Deveélopment Pla,.”)
itra Government Gazette, Part-1I, dated ?,1}1' September. 1995'invi ting suggestion 8

~submitted the said ‘df-aft'])eve]npmbnt Pla
. sanction under section 30 of t} i 1998; .+ -, . .

an to the Goverrment .o -
And whereas, the Government of Maharashtra vlde Urban Dievelo
1298/1436/C.R-141/98/UT). 2, dated 19th g
by the said Planning Authod; i
Cakzette, Part-T, Konkan Divic,
from the public g

And whereas,-the Government of Maharashtra vide Urban Davelopment Department Order No. TPS-12091y
- 1436/ C.R.-141/98/UD.- 12, dated 16th February 2000 read with subsequent vevised orders dated 1st Juna 2000, 2
10th March 2003 anq 20th SBeptember 4003 has appointed & threemiemper tommivieis under the chainnany);; pe o
of the Metropolitan Commi ioner, Mumbai Metropolitan Region Development Authority for performin ‘

iy, - men g lunctiong - .
under Section 28(d), 20 an 3Qof the said Act (ha‘uihaftar'riaferred to.a8 “the said Con?;nittee") inrespuct of the - -
said draft Development P| SN < g 4 : P , S, : I

['unent_Departrrgent Notification N, B8
anuary 2000 republished the said draft Deve]apment Plan submi

‘. srament, the said comrnig .,
an and published a notice under section 29 of t},q

for inviting suggestions und

"

or sanction after publishipg |

1 ‘e, BxWra-ordinary, Part I, dated 11th Angust i) 4

ion 28 of the said Act; . % ; .

And whereas, substantial modifications carried out by the said Commiittee arid proposed to be carried out by
the Government in th- -5 d draft Development Plan as given in Schedule 11 accompanying to this nolifica Lion
and marked as EP-1, EPf2, . in Pink cblour on the Plan are proposed to be excluded from the eanclion
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« Minutes of the 134'h meeting of the Maharashtra Coastal Zone Management
Authority (MCZMA) held on 24'h May, 2019

Minutes of the 134™ meeting of the Maharashtra Coastal Zone Management
Authority (MCZMA) held under the Chairmanship of Principal Secretary,
Environment on 24™ May, 2019 in Sachivalay Gymkhana, Mumbai. List of
the members present in the meeting is enclosed as Annexure I

Confirmation of the 133" minutes:

The Authority decided to confirm the minutes of 133" meeting of the MCZMA
held on 30™ April, 2019.
* In the minutes of 132™ meeting, item no. 4(Coast Guard proposal)-
proposed area shall be read as 15009.46 Sqm.

Item No.1: Proposed developmental works by Mira Bhayander Municipal
Corporation 1) construction of compound wall for bus Depot
at Penkarpada, 2) proposed road from Morva to Uttan village
road 3) proposed reconstruction of Uttan Chikalwadi Health
Centre.

The Project proponent presented the proposal before the Authority. The
Authority noted that the Mira Bhayander Municipal Corporation has proposed
following developmental works:

1. Construction of Compound wall for Bus Depot at Penkar Pada

2. Road from Morwa to Uttan village Road.

3. Reconstruction of Uttan Chikhalwadi Health Centre

The Authority discussed the proposal and observed that MBMC need to submit
the proposals at sr no. 1 & 2 should be submitted with complete information
along with superimposition of the activity on approved CZMP under CRZ
Notification, 2011. It was further discussed that there are presence of
mangroves at site of Compound wall and proposed Road from Morwa to Uttan
village Road. After deliberation, the Authority decided that Mangrove Cell shall
make site visits to the sites, in order to ascertain presence of mangroves & its
50 m buffer zone on the site.

With respect to reconstruction of Uttan Chikhalwadi Health Centre, the
Authority noted that as per the approved CZMP under CRZ Notification, 2011,
the site is in CRZ II area. Proposed Health Centre comprises of Ground + 2
floors. Area of plot is 280.22 sqm. Hence, the reconstruction is permissible on
the site, as per the provisions of the CRZ Notification, 2011. After delibefr'fiyp,
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« Minutes of the 134™ meeting of the Maharashtra Coastal Zone Management
Authority (MCZMA) held on 24™ May, 2019

the Authority decided to recommend the proposal from CRZ peint of view to
concern planning Authority subject to compliance of above conditions:

» The Local Body to ensure that FSI for the proposed construction is as
per the town and country planning regulation existing as on 19.2.1991
before issuing commencement certificate to the project.

¢ All other required permission from different statutory authorities should

be obtained.
Item No.2: Proposed burial ground on land bearing S. No. 176, 177 at

village Diwanman, Tal. Vasai, Dist. Palghar by Vasai Virar
Municipal Corporation (VWMC)

Officials from the Vasai Virar Municipal Corporation (VWMC) presented the
proposal before the Authority. It was presented that the VVMC intends to
develop a land parcel for public amenities like Burial & Cremation ground with
allied works like sheds, store room, Water storage tanks, Security cabin toilet
blocks and compound wall at village Diwanman, Tal: Vasai, Dist: Palghar. The
project admeasuring about 11 Acres on survey no. 176 & 177 of village
Diwanman, Tal: Vasai, Dist: Palghar is under the possession and ownership of
Vasai Virar Municipal Corporation. The plot under reference falls in Extended
proposal (EP 103) and reserved for burial ground as public amenities as per the
Urban Development Department Notification dated 9™ Feb, 2007 and
sanctioned in 2012.

The Officials of the VVMC presented that as per the CZMP under CRZ
Notification, 2011 approved by the MoEF&CC, New Delhi, the site under
reference is situated outside CRZ area. The officials submitted the extract of
the said approved CZMP showing the site. It was further presented that
Government of Maharashtra approval is required since, the site is a salt pan
land.

After deliberation, the Authority decided to confirm that site of proposed
burial ground on land bearing S. No. 176, 177 at village Diwanman, Tal. Vasai,
Dist. Palghar is situated outside CRZ area, as per the CZMP of Palghar. approved
under CRZ Notification, 2011 by the MoEF&CC, New Delhi. The Vasai Virar
Municipal Corporation should obtain all other necessary permissions from

Government.

/
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- Minutes of the 134™ meeting of the Maharashtra Coastal Zone Management
Authority (MCZMA) held on 24" May, 2019

Item No.3: Metro line proposals by the MMRDA:
1) Metro Line 4 (Wadala-Ghatkopar-Tin haat Naka - Kasar
Wadavali- Gaimukh) - Proposed construction of car depot
at Bhayandar pada - Thane
2) Metro Line 5 (Thane-Bhiwandi-Kalyan)- Proposed
construction of Car Depot at Kalyan

The MMRDA officials during the meeting informed that MMRDA wish to
withdraw the proposals. The MMRDA will submit the revised proposal with all
necessary details as per the provisions of the CRZ Notification, 2011.
Accordingly, the Authority decided to defer the matters.

Item No.4: Proposal for works under Mira Bhayandar Municipal
Corporation

The Project proponent presented the proposal before the Authority. The
Authority noted that the Mira Bhayander Municipal Council has proposed
following developmental works:
1. Construction of the Compound Wall for Ground at Chowk
2. Construction of Toilet in Parking Plot at reservation No. 184 Miraroad (E)
3. Construction of the Compound Wall at Reservatio9n No. 353 S. No. 1
Penkarpada
4. Construction for the Multipurpose hall at Sector No. 9 Shanti Nagar
Miraroad (E)
Construction of Compound Wall for Bus Depot at Penkarpada
Reconstructions of Uttan Chikhalkhadi Health Center
Construction of the Road with Drains from Express Inn Hotel to Versova
Widening and Construction of the DP Road from Dahisar Check Naka Tare
Compound, NL Complex to Miraroad.
9. Construction of DP Road S. B. Maidan to Miraroad Station to Dahisar Link
Road.
10.Pay & User Toilet Near Waste Water Treatment Plant Opp. Saptrushi
Tower Shrushti Sector No. 2 Miraroad (E) in MBMC area

® N oG

The Authority discussed the proposal and noted that the MBMC need to submit
each proposal with following details:

i
\ /§
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Minutes of the 134™ meeting of the Maharashtra Coastal Zone Management
Authority (MCZMA) held on 24 May, 2019

* Duly filled Form I of the CRZ Notification, 2011, for each activity

* Each project activity superimposed on approved CZMP under CRZ
Notification, 2011. CRZ categorization of the each activity.

¢ Whether mangrove are proposed to be cut for the activities.

After deliberation, the Authority decided to defer the matter, for
submission of the compliance of above said information.

Item No.5: Proposed Flyover Bridge near Ulhas River in Parsik & Mumbra
village, Tal & Dist. Thane by M/s. Mumbai Railway Vikas
Corporation LTD.

Officials of the Mumbai Rail Vikas Corporation Ltd presented the proposal
before the Authority. Mumbai Rail Vikas Corporation Ltd is constructing 5™ &
6™ line between Thane & Diva under MUTP II project. Cost of the project is
being shared by Indian Railway & Govt of Maharashtra in the ration of 1:1, It is
Central Railway Project being executed by MRVC. The Alignment of the
proposed 5™ & 6™ line is running parallel to existing slow local line corridor.

The proposed flyover will cross Mumbai by pass road and after crossing the
Mumbra by pass road, it will enter in survey no. 189 of Parsik village in Thane
and run up to shore of Ulhas River, thereafter, it will run on shore for a
distance of about 500 m before entering back in to Railway land. The entire land
in survey no. 189 is Government Khajan Land. Tt was earlier used as reti bunder,
now reti bunder is cloased and land is not in use. Proposed flyover will be used
for DN Local line and UP local lines. Entire flyover will be elevated on RCC piers.

The Authority noted that as per the project layout superimposed on the CZMP,
submitted by the applicant, the project is partly located in CRZ T (A), CRZ 1T
and Non CRZ area.

The officials presented that project involves cutting of 37 mangrove trees in
the area of about .0380 Ha land at village Mumbra and Hon'ble High Court vide
order dated 15.1.2019 in WP (L) 4098/2018 has granted the permission for the
same, being a public interest project. Hon'ble High Court has observed that
adequate provision has made for compensatory afforestation. Hon'ble High
Court has put a condition that Mumbai Rail Vikas Corporation Ltd shall
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Minutes of the 134™ meeting of the Maharashtra Coastal Zone Management
Authority (MCZMA) held on 24 May, 2019

scrupulously follow the order dated 28'™ August, 2018 issued by the MoEF&CC,
New Delhi.

It was further presented that for the railway project, Environment Clearance
under EIA Notification, 2006 is exempted.

The Authority after deliberation decided to recommend the proposal
from CRZ point of view to SETAA subject to following conditions:

1. The proposed activity should be undertaken strictly as per the provisions
of CRZ Notification, 2011 (as amended from time to time) and quidelines/
clarifications given by MoEF from time to time.

2. Debris/ solid waste should not be dumped in the CRZ area and beach area,
It should be disposed in q scientific manner at a predetermined
designated site, as per C&D Management Rules, 2016.

3. No chemical manufacturing, processing / treatment shall be allowed.

4. Noise level during operation phase should not exceed the permissible

limit,

PP to ensure 5 times Mangrove Replantation Plan should be implemented.

Best engineering practices & construction should be followed for fire

safety measures and for conservation of coastal environment

7. Untreated sewage and effluent should not be discharged into the coastal
water body. Project proponent should take all effective steps for
protection of environment.

8. All other required permission from different statutory authorities should
be obtained.

Ll

Item No.6: Proposed construction of 3 Nos. of bridges on Ulwe River
diversion Channel & removal of bund in Moha Creek for Navi
Mumbai International Airport by CIDCO

The CIDCO officials presented the proposal before the Authority. The CIDCO
has proposed alignment of Ulwe Recourse Channel. CIDCO has proposed to
construct 3 Nos. of RCC bridges and removal of existing bund at various
locations with hydraulic design as per CWPRS report. As per the requirement
of CWPRS, bridges No, BR-1 & BR-3 has to be dismantled as the existing
waterways of these bridges are less than the requirements of design of Ulwe
recourse channel, hence it is required to rebuild these two bridges with 80,0 &
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Minutes of the 134th meeting of the Maharashtra Coastal Zone Management
Authority (MCZMA) held on 24 May, 2019

120 m. clear waterways respectively. Also BR-2 on 60 m wide sought road
planned for smooth & Speedy entry & exit from the airport, which will be
connected to proposed 60 m wide south road, Amara Marg, Khandeshwar Rai lway
Station. At the location of SBR 10 there is a existing bund which is to be
removed as per the CWPRS recommendations. Construction of new stilt bridge
with 120 m water way required for additional approach to Morave village by 30
m wide road across Ulwe recourse channel.

Details are as follows:

Proposed length
with 15 m
approach road on
each side

No. Particular Width

Existing 55 m wide bridge on SH 54 cross
Ulwe river to be dismantle and
reconstruction of RCC bridge of 80 m
water way with approach read

BR-1 24 m 80+30=110 m

New Bridge with 200m water way
BR-Z | required for 60 m wide road across Ulwe | 60 m 200 + 30= 230 m
recourse channel with approach road.
Existing bridge of 20 m width on 8 m wide

service road to be dismantle and _
s reconstruction of RCC bridge of 80m | S0M | 120+30=150m
water way with approach road
SIB{? " | Removal of Existing Bund in Moha Creek | 45 m 290 m

As per the project layout superimposed on the CZMP of the Navi Mumbai
submitted by the CIDCO, the project is partly located in CRZ T (A), CRZ 1T and
Non CRZ area.

The Authority noted that the CIDCO has submitted the Rapid EIA/ EMP for
the project. Some of the important points mentioned in the Raid ETA/ EMP is as

follows:

= Total area required for the project is 2.1918 Ha. (0.4859 Ha. Mangrove
Forest + 1.7059 Ha Non Forest).
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Authority (MCZMA) held on 24 May, 2019

Before starting the work, the detaqil survey of the mangroves along
proposed temporary road will be undertaken jointly by the CIDCO with
the Forest Officials along with the proper documentary evidences.

5 times the mangrove damage will be replanted in consultation with Forest
Department.

Water bodies (ground & surface) and / or resources found in the nearby
project area is Ulwe River, During construction period, suitable barrier
will be used to protect the adjoining water bodies from the falling earth
materials and dust raised to avoid sedimentation,

No runoff water during construction phase will go outside the project
area & will not enter in to the surrounding environment.

Sewage generated from labour camp will be conventionally treated &
therefore avoid mixing with surround environment.

Debris from bund removal will be disposed at suitable sites properly
ensuring it does not affect groundwater quality and soil health of
adjoining land.

Precast material will be used to avoid any adverse air quality effect.

Tree restoration plan will be initiated, if required.

All existing channels, nallas etc draining in to this areas will also be
restored, so that the storm water drainages is not affected and they are
restored to their original stage.

The Authority after deliberation decided fo recommend the proposal from CRZ
point of view to SETAA subject to following conditions:

1

The proposed activity should be undertaken strictly as per the provisions
of CRZ Notification, 2011 (as amended from time to time) and guidelines/
clarifications given by MoEF from time to time,

Prior High Court permission should be obtained by the CIDCO, since the
project involves cutting of mangroves.

PP to obtain NoC from the Mangrove Cell and ensure compensatory
mangrove afforestation shall be undertaken by the PP through Mangrove
Cell, Mumbai.

Debris/ solid waste should not be dumped in the CRZ area and beach area.
It should be disposed in q scientific manner at q predetermined
designated site,

PP to ensure that the muck disposal should not be in CRZ area and should
be as per standard guidelines & procedures. /
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Minutes of the 134th meeting of the Maharashtra Coastal Zone Management
Authority (MCZMA) held on 24" May, 2019

water body. Project Proponent should take aqll effective steps for
protection of environment.

11. Environment Management Plan should be implemented effectively during
construction and operation phase of the project.

12.PP to obtain Forest Clearance under Forest (conservaﬁon) Act, 1980.

13. All other required permission from different statutory authorities should
be obtained.

Item No.7: Regarding propesed laying electric cable at S. No. 1, H. No. 5,
Ghodbundar village, Mirq Road, Dist. Thane by Smt. Yashoda
Gajanan Vaity

No. 5, Ghodbundar village, Mira Road, Tal. & Dist, Thane was earlier deliberated
in 121st meeting of the MCZMA held on 15™ and 16 September, 2017, As per

However, the Reliance Energy has informed that the structures to which supply
is to be given are constructed well within 50 m of mangrove buffer Zohe area.

14.02.2019 requested to grant NOC for the laying electric cable at S. No. 1, H.
No. 5, Ghadbundar Village, Mira Road, Tal. & Dist. Thane.
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Authority (MCZMA) held on 24t May, 2019

* Replace the 15 para of MCZMA recommendation letter dated 1.2.2018
with the para- "The proposal of laying electric cable at S. No. 1, H. No. 5,
Ghodbundar village, Mira Road, Tal. & Dist. Thane was considered in 1215t
meeting of the MCZMA held on 15t & 14h Sep, 2017,

* Condition no. 1 of the CRZ recommendation letter dated 01.02.2018
granted to the project stands deleted. Rest of recommendation letter
remains the same.

Item No.8: Proposed installation of Solar Power Panels on plot bearing
21/1, Ghodbunder, Mira Bhayandar, Dist. Thane by M/s.
Hotel Fountain

The applicant was absent for the meeting. Hence, the matter was deferred.

Item No.9: Proposed installation of Solar Power Panels on plot bearing
146/1, Sasunavaghar, Vasai, Dist, Palghar by Mr. Hafijullaj H.
Khan & Others

The applicant was absent for the meeting. Hence, the matter was deferred.

Item No.10: Proposed resort and cottages on land bearing 5. No. 46, H.

No. 3/1, 3/2, 3/3, 4A, 5. No. 69, H. No. 1 of village Arnala,
Tal. Vasai, Dist. Palghar by Shri, Anil R, Gupta

The project proponent presented the proposal before the Authority.
The PP presented that the proposal submitted before the Authority is for
development of resort and cottages comprises of resort, admin office and 34
cottages on land bearing S. No. 46, H. No. 3/1,3/2,3/3,4A, S. No. 69, H. No. 1
of village Arnala, Tal. Vasai, Dist. Palghar. However, proposal has been revised
and now, construction of bungalows is proposed on the site under reference.
The Authority discussed the matter and noted that construction in CRZ IT
area on landward side is a permissible activity. However, the PP need to submit
the revised proposal of construction of bungalows along with all necessary
documents/ information as per provisions of CRZ Notification, 2011.
Therefore, the Authority after deliberation decided to defer the matter for

submission of revised proposal. :
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Item No.11: Proposed construction of residential bungalow on plot
bearing 5. No. 290 B (New S. No. 7) at mouje Bhatane
(Navsai), Tal. Vasai, Dist. Palghar by M/s. A1 Builders &
Developers

The applicant was absent for the meeting. Hence, the matter was deferred,

Item No.12: CRZ status on plot bearing S. No. 33/38 (pt). 33/3D, 34/2,
37/1,37/2, 38/1, 38/2, 38/3, 38/4, 38/5 and 39 of Kolshet,
Dist. Thane by M/s Tarang Developers

The applicant was absent for the meeting. Hence, the matter was deferred.

Item No.13: CRZ status of plot bearing S. No. 30/74 at Mouje Varap, Tal.
Kalyan, Dist. Thane by M/s Shri. Balaji Construction

The applicant was absent for the meeting. Hence, the matter was deferred.

Item No 14: CRZ status of plot bearing S. No.54/3 at Mouje Varap, Tal.
Kalyan, Dist. Thane by Mr, Abhimanyu R. Bhoir

The applicant was absent for the meeting. Hence, the matter was deferred.

Item No. 15: CRZ status on plot bearing S. No. 32(H. No. 3456,7809),s.
No. 33(H. No. 3), S. No. 66 (H. NO. 13) of village Barampur,
Vasai, Tal. Vasai, Dist, Palghar by M/s Grece Residency

The project proponent presented the proposal before the Authority. Applicant
is seeking CRZ status on plot bearing 5. No. 32 (H. No. 345,6,78,9), S. No. 33
(H. No. 3), 5. No. 66 (H. NO. 13) of village Barampur, Vasai, Tal. Vasai, Dist.
Palghar. PP has submitted the CRZ map in the scale of 1:4000 & report dated
October, 2017 prepared by IRS, Chennai for site bearing 5. No. 32 (Hissa Nos.
3456,78 & 9), S. No. 33 (Hissa No. 3), S. No. 66 (Hissa No. 13) of village
Barampur, Tal. Vasai, Dist, Palghar . As per the report of IRS, Chennai:
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* The proposed Project site in bearing S. No, 32 (Hissa Nos. 3456,78 &
9), S. No. 33 (Hissa No. 3), S. No. 66 (Hissa No. 13) of viliage Barampur,
Tal. Vasai, Dist. Palghar falls partly inside 100 m from HTL for creek as
per GPS Survey.

* The aforesaid Project site falls outside 100m buffer from High Tide Line
indicate in approved CZMP  (1991) Subject to generalization and
superimposition errors cause due to change of scale.

The Authority noted that the MoEF, New Delhi approved the CZMP (1:25000
scale) of the Thane District on 28.02.2019. As per the final approved CZMP as
per CRZ Notification, 2011 the plot is partially falls in CRZ TT area and partially
falls in Non cRZ area (Sheet No. 82A).

area.

Item No.16: CRZ status of plot bearing S. No. 6/11 & 6/12, village Kopar,
Tal. Kalyan, Dist. Thane by Smt. Sangita Ananta Mhatre

The applicant was absent for the meeting. Hence, the matter was deferred.

Item No.17: CRZ status of plot bearing S. No. 32 at Mouje Varap, Tal,
Kalyan, Dist. Thane by Shri. Ganesh Nana Gaikar

The applicant was absent for the meeting. Hence, the matter was deferred.

Item No.18: Proposed construction of holiday homes on plot bearing s.
No. 74 & 48/2 at Mouje Chimane, Tal. Vasai, Dist. Palghar by
Mr. Pradeep Vishnu Tendolkar

The applicant was absent for the meeting. Hence, the matter was deferred.

I 0.19: Proposed extension of height of shade for solar power panel
on land bearing plot no. 23 qt Varsave Village, Mira-
Bhayandar, Dist. Thane by M/s. DD Patel & company
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falls in CRZ -1T. (Sheet No. 83A)

It is observed that MBMC s insisting applicants to obtain the CRz
recommendations from MCZMA for the miscellaneous activities of extension of
height of shade for solar power panel,

The Authority after deliberation decided to recommend the proposal from CRZ
point of view to concerned planning authority subject to following conditions:

2. All other required permission from different statutory authorities should
be obtained.

Item No.20: Proposed construction of shade for solgr power panel of
Hotel Fountain on plot bearing plot no, 21/1 Ghodbundar
Road, Dist. Thane by M/s. Hotel Fountain

The applicant was absent for the meeting. Hence, the matter was deferred.

Item No.21: Proposed construction of residential with shopline project on

plot bearing 5. No. 88, H. No 7 of village Tiwari, Tal, Vasai,
Dist. Palghar by Mr. Dharmesh Gandhi
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As per said CRZ map, the plot under reference partly falls in CRZ-IT (landward
side of existing road & structures) and partly falls in non CRZ area

The MoEF, New Delhi approved the CZMP (1:25000 scale) of the Thane District
on 28.02.2019. As per the final approved CZMP as per CRZ Notification, 2011,
the plot bearing 5. No. 88, H No 7 partly falls in cRZ-IT and non CRZ area
(Sheet No. 824). Plot areq- 5786.00 sqm and Total construction area - 7405.88
sqm

before issuing commencement certificate to the project.
2. All other required permission from different statutory authorities should
be obtained.

Additional item with consent of Chairman, MCZMA

Item No.1: CRZ status of plot bearing FP. No. 1260 of TPs IV Mahim,
Mumbai by M/s. Lokhandwala

The PP presented the application before the Authority. The Applicant is seeking
CRZ status of plot bearing FP. No. 1260 of Tps IV Mahim, Mumbai, The

After deliberation, the Authority decided to confirm that plot bearing F.P. No.
1260 of TPS IV Mahim, Mumbai Situated beyond 100 m CRZ belt from the
Mahim Bay, as per the czmp approved under CRZ Notification, 2011 by
MoEF&CC, New Delhi.

Item No.2: Proposed residential and commercial Building on plot bearing

No. 1 and 2, Sector 4, Ghansoli, Navi Mumbai by M/s.
Alliance Infra
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The project proponent presented the proposal before the Authority. The
proposal is for construction of residential and commercial Building on plot
bearing No. 1 and 2, Sector 4, Ghansoli, Navi Mumbai. The building involves
construction of ground + 23 upper floors for residential and commercial
purpose on land under reference.

The PP further presented that the plot is situated partly in CRZ IT and partly
outside CRZ area, as per the approved CZMP of Navi Mumbai under CRZ
Notification, 2011. The PP has got CRZ demarcation done on Oct, 2017 by the
IRS, Chennai in 1:4000 scale, as per which around 48.78% land is in CRZ IT and

that as per the sanctioned DP, said land is situated in Residential Zone. The
permissible FSI is 1.50 and proposed FSI is 1.497, it is within the permissible
limit of 150. The NMMcC remarks further states that, the subject land is
situated on landward side of existing road.

The Authority noted the approved CZMP of the Navi Mumbai and observed that
the subject land is situated partly in CRZ IT belt applicable from creek situated
on Southern side. There is existing road between the plot and creek. It was
further noted that from the western side, the subject land is beyond the
applicable CRZ setback area.

The Authority noted that deve lopment is permissible in CRZ IT area, as per the
Town and country planning regulations existing as on 19.2,1991, in accordance
with provisions of the CRZ Notification, 2011 (amended from time to time).

In the light of above, after deliberation, the Authority decided to recommend
the proposal from cRz point of view to concern planning Authority subject to
compliance of above conditions:

1. The proposed development should be undertaken as per the provisions of
CRZ Notification, 2011 (as amended from time to time) and guidelines/
clarifications given by MoEF from time to time.

2. The Local Body to ensure that FSI for the proposed construction in CRZ
IT area is as per the town and country planning regulation existing as on
19.2.1991 before Issuing commencement certificate to the project.

3. All other regquired permission from different statutory authorities should
be obtained.
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Minutes of the 134'h meeting of the Maharashtra Coastal Zone Management
Authority (MCZMA) held on 24th May, 2019

Annexure I

List of the members present in the meeting:
1. Shri. Kandalkar, DyCh.E, MCEM, Member MCZMA
2. Dr. Mahesh Shindikar, CoEP, Expert Member, MCZMA
3. Mrs. Anulexmi, CMFRI, Expert Member, MCZM A
4. Mr. Suryakant K. Nikam Member Secretary, MCZMA
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MAHARASHTRA COASTAL ZONE MANAG EMENT AUTHORITY
Tel, No. : 2202 9388 Ne. CRZ 2017/¢R VY TC 4
C-mai| ir| Mevemh@nic n Ofrige of the
Maharashyr, ( vastal Zone Managemen
Authority, Lovironment Departmen_ |4 Floor,
New Administrnliv: Buildi
Manlrnlayn. Mumbai. 400 032
To, Date: 1g* July, 2019
City Engineey, :
~ Virar Munig; Comoration
Opp. Virgs Police Siayq azaar warg
‘rar (E) - 401305
Subject: Proposed de

! Velopment of Eourial ground on [ang bearing §, No. 176, 177 at
Village Di Tal. Vasai, pigy Palghar by vae; ici
Corporauon (VVMC)

m, Water sto € lanks,
| | at village Diwanman_ Tal: Vasai_ p; ' e
€asuning aboy 1] Acres on survey no. i
Dist: Palghar is yp,

under reference falls in Extended Proposal (gp 103) and
amenilies ag Per the Urban Dev.
sanctioned in 2012.

3. The Officials of the VVMC

presented that ag per the CZMp under CRZ Notiﬁ(zuon, 2011
approved by the MoEF&CC, New Delhi, the sjje under reference ig Situated outside CRZ area. The
officials submitted the extract of the saig approved CZMP sho.:+
that Government of Maharash i

» 177 at village Diwanman, Ta),
area, as per the CZMP o

Delhi. The Vasai Virar
G"?i.remmcm.

Director, Environment &
Member Secretary, MCZMA -

opy for information to: '
1. PS (Eovironment) &
(Annex), Mantralaye, Mu
Director (IA-111),

&

‘person, (MCZMA), Environment Depantment, Room No. 217

Regulation, Government of India, Ministry of l_Envimmne"m,” o
u‘;:::f?;’n Bh‘;van, Jor Bagh Road, New Delhi - 110 003:

ar
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